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Gover~ment of Jammu and Kashmir 'F· tnance Department 
Crvil Secretanat, Jammu 

Notification 
Jam ul the 241h December, 2019 

so--'/).. .• In exerciSe of the powe15 conferred by section 164 of the Jammu and Kashmir 

Goocfs and Services Tax Act, 4017 (Act No. V of 2017), and on the recommendations of 

the Council, the Government hereby makes the following rules further to amend the I 
' Jammu and Kashmir Goods and Services Tax Rules, 2017, namely:-

1 In the Jammu and Kashmir b oods and SeiVices Tax Rules, 2017 (hereinafter referred 
to as the said rules),-

(i) in FORM GST RFD·01, in Ar nexure 1, 

(a) forStatement 1A, the follow1ng Statement shall be substituted, namely · 

Refund Type· lTC accumula 
ed due to mverted tax structure (cl~use (il) of first provtso to section 54(3)] 

' I "Statement 1A (rule 89(2)(h)( 

. 
Detads of documents of T~padon 
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rece1ved of inputs receiVed 1 1nward supplies OUiward Suppftes ISSUed our.·,ard supp':es 
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1 h 11 be substituted. namely • (b) forStatement 2, the follov mg Statement s a 



Sr 
NO 

1 

Sr 
No 

1 

l I "Statement 2 [rule 8912)(c)J 

Refund Type· Expo)t of services wrth payment cltall ( accumulated lTC) 

Document ~etails 
8RC/FIRC 

Type ot ' Integrated 
No Taxable Cess 

Oocumen\ Datj Value Tax 
value No. Date Value 

l 
2 3 4 I 5 7 8 9 10 11 12 

• 
• 

1 u e , namely--(c) forStatement 3, the follor ng Statement shall be subst't t d 

' "Statem~nt 3 [rule 89(2)(b) and rule 89(2)(c)J 
I 

Refund Type: Export without payment of tax (accumulated lTC) 

l 
I 

Document Details l Sh1pping btiV B1ll ol EGM 
Goods/ expot\ Oelal!S BRC/ FIRC 

I Services 
Type of T 

No Dale (GIS) Port Ref 
Document 

Value No. Oate Oate No Oate Value 

\ 
code No. 

2 3 4 5 l 
I 

6 7 . 8 9 10 11 12 13 14 

I 
1 • 

\ 

' 

(d} (orStatement 4, the foltol ing Statement shall be subst1tuted, namely • 

"Statement 4 {rule 89(2)(d) and rule 89(2){e)) 
Refund Type: On account(of supplies m11de to SEZ tmit or SEZ Developer (oil payment of 

tax) 



I ShlpPmg biiV • 
Document Detatls Ball of expOrt/ 

I 

GSTIN of 
I Endorsed 
I 

reop1ent i 
tnvolce by SEZ Taxable 

Type of 
I Value lnlegrateo Tax 
• 

Document No 1 Date Value No Date 

I . 
1 2 3 I 4 5 6 7 8 I 9 

1 

(e) afterStatement 4, the fol owing Statement shall be . ....~ msertcv, namely:. 

"Statement 4A 
Refund by SEZ on accou~t of supplie.s received from DTA With l - I payment of tax 

I 
I Shipping bijlf 8111 
I 

Document Details of export/ 

GSTIN I Endorsed 

of I InVOice by SEZ Taxable Integrated 

Supplier Value Tax Cess 

Type of 
No. Date Value Document No Date 

1 2 3 4 5 6 7 8 9 10 

• 

I 
(0 forStatement 5, the foiiOY{lnQ Statement shall be substituted, namely-· 

Sr No 

1 

I ·statement 5 [rule 89(2)(d) and rule 89(2)(e)} 
Refund Type: On acco'unt of supplies made to SEZ unit or SEZ Developer (without 

payment of tax) 

Shlpptng biiV Bill of 

Document Detatls 
export/ End01sed 

Goods/ anVOICe no 
SerVIces (GIS) 

Type of 
Document 

No. Date Value No. Ollie 

2 4 5 6 7 8 
3 

( 

L__J_ _ __j _ _u_ _ __t__ ___ L-_ __l.-____ ---



(g) forStatement 58, the following Statement shall be 
5 

b Itt 
1 , , u s u ed, namely .. 

Statement 58 [rule 89(2)(g)) 
Refund Type~ On account of deemed exports clal db . 

1 me Y supplier 
I 

_, 
Sl Document details of1nward supplies 1n 
No case refund 15 daimed by Supplier Tax Patd I 

' Type of 
No Taxable Integrated Central StateJUmon 

Document Date Value Tax Tax Terntory Cess 
Tax 

3j 1 2 4 5 6 7 8 . 9 
I . I 

I 

Stitement 58 [rule 89(2)(g)l 
Refund Type: On account of deemed exports claimed by recipient 

' 1 

Sl. Document details of tnward 
No supplies 111 case refund ts clatmed Taxpatd 

by rec1plent 
• 

GSTIN 
Type of StateJUmo of No Oat Taxabl Integrate Centra Ces 

Supphe 
Documen I 

e Value dTax I Tax 
n Temtory 

s e 
Tax t r • 

1 2 3 4 5 6 7 8 9 10 

.. 
• 

• 

(h) forStatement 61 the following Statement shall be substituted, namely.· 
1 "Statement 6 [rule 89(2)0)] 

Refund Type: On account of change in POS (inter·state to intra-state and vice versa) 
I 

I Name Document Detarls 
Document Type Reclpeint (In 

Taxab(e B2C/Reglslered GSTINfUIN case of Type of No Date Value Value I B2C) Document 
I 

7 8 • 5 6 1 2 i 3 4 
. 
I 

l 

d ntra State / Inter-State transactiOn earl er . II n consldere as ' -Ootells of docurnenls covenng transac 0 __ 

I 



' 

' 

J 

{ii) in FORM GSTR-9, in the Table • 
I I 

(a) against serial nu
1
mber 8C, in column 2,-
' {A) before the letters andwords"ITC on inward supplies", the word, 

letters and figures"For FY 2017 -18· shall be inserted 
I 

(8.) after the entry endtng wrth the words and figures, "April 2018 to 

March 2919", the followmg entry shall be inserted, namely .-

"For FY 2018-19, lTC on inward supplies (other than imports and 

rnward supplies liable to reverse charge but includes services 
I 

receivedJrom SEZs) received during 2018-19 but availed dunng 
' 

April2019 to September 2019"; 

(b) in Pt. V.- I . 
(A.) before the words ·Particulars of the transactions·. the word, letters 

and figurrs 'For FY 2017· ~a· shall be mserted, 
I 

(8.) after the heading ending with the words and figures ~April2018 till 

March 2019", the following entry shall be inserted, namely:-

~For FY 2018-19, Particulars of the transactions for the FY 2018-~9 

declared in returns between April 2019 till September 2019"; 
I 

(irl) lri FORM GSTR-9, in the instructrons, 
(a) for paragraph 2, the following paragraph shall be substituted, namely· -

"2. It Is mandatory to file all FORM GSTR·1 and FORM GSTR·3B for the 

~ v , finanCial year foi which the return IS being filed fJr before filmg this retum (2) 
\ 



and for FY 2017-18, the detail f 
s or the penod betw 

2018 are to be ~rovlded in ttus return ·; een July 2017 to March 
(b) in paragraph 4', . 

' 
(A.) before the words, "It may be noted" th 

"For FY 2017 ·18 • h II be ' e word,letters and flQures 
l • 5 a rnserted; 

(8.) after the words letters a d fi • 
FY ' n gures, that additional liability for the 
. 201: ·18", the letters and figures •or FY 2018-19" shall be 
mserted; 

(C.) after the words ·taxp 
' , ayers cannot claim input tax credlr. the 

wo~ds, l~tters and figu~es "unclaimed dunng FY 2017 -18", shall be 
om1tted; 

1 

(D.) in the T qble, in second column • 
' ' 

(I) against ~erial number 4l,after theentry ending with the words • 

filling up these details." .the following entry shall be inserted, 
namely:, 

I 

"For FY f017-18 and 2018-19, the regrstered person shalf have an 

option to fill Table 4B to Table 4E net of credit notes m case there 

is any difficulty in reporting such deta1ls separately in this table."; 

(II) against serial number 4J; after the .entry ending with the words • 

filling up these deta1ls. •• the following entry shall be inserted. 
namely:-' 

''For FY 2017-18 and 2018-19, the reg1stered person shall have an 

option to.fill Table 48 to Table 4E net of debit notes in case there is 

any difficulty in reporting such details separately in th1s Table.'; 

(Ill) against serial number 4K & 4L, after the entry endmg w1th the 

words " filling up these detarls. ·, the followmg entry shall be 

inserted, namely;-
"For FY ~017 -18 and 2018-19, the registered person shall have an 

option to'fill Table 48 to Table 4E net of am~ndments rn case there 

Is any difficulty in reporting such details separately in this table.·: 

(IV) against serial number SD,SE and SF, after the entry ending wrth the 

words, figures and brackets "undsr Non-GST supply (SF).", the /?1 
fol!owmg entry shalf be inserted, namely • \_V 

.l 



"For FY 2017-18 and 2018-19, the registered person shall have an 

option t~ either separately report his supplies as exempted, nil 

rated a~d Non-GST supply or report consolidated Information for 
all these three heads rn the "exempted" row only -, 

(V) against serial number SH, after the entry ending with the words 

"filling Up these details:. the folloWing entry shall be inserted, 
namely:J · 

"For FY 2017-18 and 2018-19, the registered person shall have an 

option t9 fill Table SA let Table SF net of credit notes in case there 

Is any difficulty in reportmg such deta1ls separately in this Table·, 

(VI)agarnst ~erial number 51, after the entry ending With the words 

"filling up these details.", the following entry shall be inserted, 

namely -°For FY 2017-18 and 2018-19, the registered person shall 

have ani option to fill Table SA to Table SF net of debit notes In 

case there is any difficulty in reportmg such details separately in 
this Table."; 

(VII) against serial number 5J & SK, after the entry ending with 

the words "filling up these details.". the follov11ng entry shall be 
inserted, namely:-

"For FY 2017-18 and 2018-19, the registered person shall have an 

optton to fill Table SA to Table SF net of amendments in case there 

is any difficulty in reporting such details separately in this Table."; 

(c) in paragraphS, ih the Table, in second column ,-

. 1 b 68 after the entry ending with the words, (A.) agarnst ~en a num er · 

figure, b~ackets and letter "under 6(H) below ·, the following entry 

shall be ipserted, namely:-

"For FY 2o1.7-18 and 2018-19. the registered person s~all have an 
k f 'nput tax cred1t as mputs. optton to either report the brea up 0 1 

d . put services or report the entire input tax credit capttal goods an m 

under the "tnputs" row only."; h t 
. . mber 6C and serial number 60, after t e en ry 

(8.) aga,ost senal nu • . lh se details ·. the follol~ng entry~ 
ending with the words flllmg up e 0 
shall be mserted, namely • 



I 

"For FY 2017.18 and 2018 19 lh 
. , • · e regtstered Person shall have an opt1on to etther report the breakup f . 
. , o tnput lax credit as inputs, 

cap1tal goods and input serv1ces or report the tl . 
en re mput tax credit under the "inputs• row only. 

For FY 2017·18 and 2018·19, the registered person shall have an 

option to either report Table 6C and Table 60 separately or report 
the consolidated details of :r able 6C and 60 in Table 

60 1 
•. 

~ny., 
(C.) against serial number 6E, after the entry endmg with the words 

"filling up these details.", the following entry shall be mserted, 
namely: • 

• 

"For FY 2017·18 and 2018·19. the reg1stered person shall have an 
option tq either report the breakup of mput tax cred1t as inputs and 

capital gpods or report the entire Input tax credit under the. "inputs• 
row only,"; 

(D.) against serial number 7A, 78, 7C, 70, 7E, 7F, 7G and 7H, atter the 

entry ending with the words, figures and letters ~in 7E of FORM 
GSTR-9,\ the following entry shall be inserted, namely:· 

"For FY 2017·18 and 2018·19, the registered person shall have an 

option to either fill his InformatiOn on reversals separately in Table 

7 A to 7E or report the entire amount of reversal under Table 7H 

only. However, reversals on account of TRAN-1 credit (Table 7F) 

and TRAN·2 (Table ?G) are to be mandatorily reported."; 

(E.} against s.erial number 8A,· 

(I) for the l~tters and figures, "FY 2017·18·. the words ihe financial 

year for which the return is being for" shall be substituted, 

(II) before the words, "It may be noted", the word, letters and figures, 

"For FY 2017 ·18," shall be inserted. 

. h d ·auto-populated in this table. A. (Ill) after the entry endtng With t e war s 

the following entry shall be inserted, namely:-

d th t the FORM GSTR·2A "For FY 2018·19, It may be note a . 

th 1SJNovember 2019 shall be auto-populated In generated as on e • 

F Fy 2017-18 and 2018·19. the regtstered person this table. or @ 
I d the detailS for the entnes tn Table c . shall have an option to up oa o 



I 

8A to 80 duly slgnea in PDF f . 
· ormat rn FORM GSTR gc ( 'th 

the CA Gert1ficat!on)."; • WI out 

(F.) agarnst sertal number SB ft t 
• a er he entry ending with the words "be 

auto-populated here."' the followtng entry shall be Inserted 
namely·. ' 

"For FY f017-18 and 2018-19, the registered person shall have an 

option to upload the details for the entries in Table 8A to 80 dul 

signed, ,in PDF format m FORM GSTR-9C (without the C~ 
certification) • . 

(G) against sena\ number 8C-
I 

(\) before the word$, "Aggregate value of", the word, letters and 

figures, "For FY 2017 -18," shall be inserted; 

{\\) after the enti'J ending Wlth the words "shall be declared here·. the 

foUowing enti'J shall be inserted, name\y:-

"For FY 2018-19, Aggregate value of input tax credrt availed on all 

inward suppl1es (except those on whrch tax rs payable on reverse 

charge basis but includes supply of services received from SEZs) 
' 

receiVed' during April2018 to March 2019 but credit on whtch was 

availed between April 2019 to September 2019 shall be declared 

here."; 
(Ill) after the entry ending with the words "for filling up these deta11s:, 

the following entry shall be inserted, namely:-

(H) 

"For FY 2017-18 and 2018-19, the registered person sha\! have an 

option to , upload the detans lor \he en\nes m 1 ab\~ Sf!.. \Q \at}\~ ao 
duly sigr1ed, in PDF format m FORM GSTR-SC (without the CA 

certification)."; 
against serial number 80, after \he entl'f ending With the words 

ashall be negative.~. the following entt'j sha\! be inserted. namely:-

"For FY 2017-18 and 2018-19, \he registered person shall have an 

option to upload the details for \he entries in Table 8A to Jable 80 

duly signed, in PDF format ln FORM GSTR-9C (without the CA 

(jj ' 
certificatron) " ; 

(d) in paragraph 7,-



(A.) 

(8 ) 

before t~e words and letter "Part V consists" th d I 
• e wor , ettersand 

figures ~for FY 2017 -18," shall be inserted; 
after the entry ending w·th th 

• 
1 e words and figures "April 2018 to 

March 2919", the fo\\owmg entry shall be inserted, namely:-

"For FY 2018-19, Part V conststs of parttculars of transactions for 

the previous financial year but paid in the FORM GSTR·38 
between April 2019 to September 2019."; 

(C.) in the Table, in second column ,-

(1) against ~erial number 10 & 11. 
I 

(1.) before the words, "Details of addJtJOns', the word, letters 

9nd figures, "For FY 2017 -18." shall be inserted; 
I 

(2.) ~fter the entry ending with the words "shall be declared 
I 

here:', the following entry shall be Inserted, namely:· 
I 

"For FY 2018-19, Details of addttions or amendments to 
' ' any of the supplies already declared in the returns of the 
! 

previOUs financial year but such amendments were 

furnished in Table 9A, Table 98 and Table 9C of FORM 

GSTR·1 of April2019 to September 2019 shall be declared 

here.": 

(II) agamst serial number 12, 
(1 .) before the words,. "Aggregate value of, the word.letters 

and figures, "For FY 2017-18," shall be inserted, 

(2.) a~er the entry endlng wlth the words "filling up these 

details.'', the tollowmg entry shall be inserted, namely:-

~ijor FY 20~8-19, Aggregate value of reversal of lTC whtch 

was availed Jn the previous financial year but rellersed m 

r~turns filed for the months of April 2019 to September 

2019 shall be declared here. Table 4(8) of FORM GSTR· 

38 may be used for filling up these details. For FY 20~ 7·18 

and 2018-19, th.e registered person shall have an option to 

not fill this table."; 

(Ill) against senal number 13·-



( 1.) before the words "Det .1 . , al s of lTC for", the word letters and 
figures, "For FY 2017-18 • shall b . , 
' • e Inserted 

(2.) after the entry ending with th , 
.' e words,letters and figures 
f!nnual return for FY 2018-19 " th f II 

. , e o OWing entry shall be 
Inserted, namely:-

"For FY 2018-19, Deta~ls of lTC f 
or goods or serv1ces 

received In the previous financial year but lTC for the same 

ras availed in returns filed for the months of April 2019 to 

September 2019 shall be declared here. Table 4(A) of 

FORM GSTR·3B may be used for filling up these details 

However, any lTC which was reversed in the FY 2018-19 

9s per second proviso to sub-section (2) of sect1on 16 but 
I 

was reclaimed in FY 2019-20, the details of such lTC 

reclaimed shall be furnished in the annual return for FY 

2019-20. For FY 2017-18 and 2018-19, the registered 

8erson shall have an option. to not fill this table."; 
(e) in paragraph 8, (n the Table, 1n second column ,-

(A.) against senal number 15A, 158, 15C and 150, after the words 

and letters "details of non-GST refund cla1ms.", the words and 

figures "For FY 2017-18 and 2018-19, the registered person shall 
I , 

have an option to not fill this Table." shall be inserted; 

(B) agamst serial number 15E, 15F and 15G, after the words "shall be 

declared here.·, the words,letters and figures "For FY 2017-18 and 

2018-19, the registered person shall have an option to not fill this 

(C.) 

(0.) 

I . 
Table." shall be mserted, 
against serial number 16A, after the words "filling up these 

details.", the words, letters and figures "For FY 2017-18 and 2018-

19, the registered person shall have an option to not fill this Table." 

shall be inserted: 
against ~enal number 168 and serial number 16C, after the words 

• rd 1 tters and figures •f or FY "shall be declared here. , the wo s, e 

d 2018 19 the registered person shall have an option 
2017-18 an - · ~} 
to not fill this table." shall be mserted; <!.!./ 



(E.) against serial number 17 & 18 after lh ~ . 
. • • e words value of rnward 

supphe~ . • the words, letters aM figures "For FY 2017-18 and 
2018-19, the registered pers h 

11 
~,. 

~ on s a 11ave an option to not fill this 
table shall be inserted· 

I 

3. In the said rules. in FORM GST GSTR·9C 10 the 1nstru 
1
· 

1 · c 1ons, n paragraph 2, 
(1) for the letters a~d figures, "FY ~017-18·, the words ·current financial year" 

shall be substituted; 
• 

(ii) before the worqs, "The details for the", the word, l~tters and figures ·For 
FY 2017-18," shall be mserted: , 

(ii1) in Paragraph 4. in the Table, in second column-
I 

I 

(a) against serial number 58 and serial number SC, after the entry 

ending With the words and brackets "shall be declared here:, the 
followmg entry shall be mserted, namely:-

' "For FY 2017-18 and 2018-19. the registered person shall have an 

opt1on to not fill this table. If there are any adjustments reqwred to 

be reported then the same may be reported in Table 50. •; 

(b) agamst serial number 50, alter the entry ending With the words 

"not required to be included here.", the following entry shall be 

mserted, namely:-

"For FY 2017-18 and 2018-19, the reglstereo person shall have an 

optiOn to not fill th1s table. If there are any adjustments requ1red to 

be reported then the same may be reported m Table 50."; 

(c) against serial number 5E andserial number SF, after the entry 

ending with the words "shall be declared here.·. the following entry 

shall be inserted, namely:-

"For FY 2017-18 and 2018·19, the registered person shall have an 

. option to not fill thiS table. If there are any adJUStments required to 

be reported then the same may be reported in Table 50 ·, 

ft the entry ending with the words (d) against senal number 5G, a er . 
. • the following entry shalf be mserted, "shall be declared here . • 

I 

namely:-, 



I. 

"For FY 2017-18, the regtstered person shall have an option to not 
fill this table. If there are any adjustments required to be reported 
then the.same may be reported tn Table so:: 

{e) against serial number SH, serial number 51, serial number SJ, serial 

number ~K, senal number SL, senal number SM and senal number 

5N, aftef the entry endmg w1th the words "shall be declared here:, 
the followmg entry shall be inserted, namely:-

"For FY 2017-18 and 2018-19, the registered person shall have an 

option to not fill this table. If there are any adjustments required to 

be reported then the same may be reported in Table 50."; 
{iv) inparagraph 6, in second column,-

{A.) 

(B.) 

(C.) 

against serial number 128, after the entry ending wtth the words I 

and figures "availed during Financ1al Year 2017-18.", the following 

entry shall be mserted, namely:-

·For FY 2017-18 and 2018-19, the registered person shall have an 
! 

option to. not fill this Table."; 

against ~erial number 12C, after the entry ending wrth the words · 

shall be declared here: , the following entry shall be inserted, 

namely--

"For FY ~017-18 and 2018-19, the registered person shall have an 

option to not fill this Table ·: 

against serial number 14, after the entry ending with the w~rds "are 

d I d here • the following entry shall be mserted, to be ec are · ' 

namely·-
"For FY 2017-18 and 2018-19, the registered person shall have an 

option to not fill this Table.", 
{v) for Part B, the fo,llowing shall be substituted, namely:-

I"PART _ B· CERTIFICATION 

. t FORM GSTR·9C is drawn nclllatlon statemen Certification In cases where the reco 

d dueled the audit: up by the person who ha con 

• 1/wo have examtned the-



(a) balance sheet as on .... 

(b) the 'profit and loss accounVincorne and expenditu 
eo<lin9 on ... , and ; re account for the penOd beginmng from . . . to 

I 

(c) the cash ~ow statement (if avail~ble) for the periOd b . 
attached herewith, of Mls .. .. . . ... (Na eg} lnn1ng from ...... ..to ending on . .. . _ 

.. . .. . (GSTlN). · me ' " · ....... ... .. .. · . . (Address), 

2 Based on our audit 1/we report that the said registered person-
, 

'has ma1nta1ned the books of accounts. records and documents a . 
Act, 2017 and the rules/notifications made/issued thereunder 5 reqwred by the tGST/CGST/JKGST 

1las not ma1ntatned the followmg accounts/records/documents . 
Act, 2017 and the rules/notifications ~adefJssued thereunder: as reQUired by the tGST/CGST/JKGST 

1. 

2 

3. 

3. (a) 'ltwe report the following observations/ comments 1 discrepancies 1 1~nsistencles; 1r any: 

... . . . . . . . ~ .. . . . . ~ . . . . . . . . . . . 
0 0 ' • ' • 0 0 0 0 0 0 0 • 0 • • • 0 0 o o I o t o,. 

3. {b) ' tlwe further report that,-

(A) '1/we have obtained all the informa~on and explanabons which, to the best of ·my/our knowledge and 
belle!, were necessary for the purpose of the aud1ll information and explanations \offilCh. to the best of 
'my/our knowledge and belief, were necessary for the purpose of the audit were not provtdecllpartial!y 
proVIded to us 

(B) In 'myfour opinion, propef books of account 'have/have not been kept by the reg1stered person so far 
as appears from·my/ our examination of the books. 

(C) 1/we certrfy that the balance sheet, the •profit and loss/income and expenditure account and the cash 
now Statement (if available) are ' m agreement/notm agreement with the books of account maintained at 
the Pnnc1\)a\ place of business li\\ . i . ,.,. .. . .. .-and " ....... .. ..... addlbonal place of bus1ness 
vnth1n the State 

4 The documents required to be furnished under section 35 (5) of the CGST Act I SGST Act and 
Reconctltation Statement required to be furnished under secoon 44(2) of the CGST Act I SGST Act IS 

annexed herew1th In Form No. GSTR-9C 

5 In 'my/our opmion and to the best of ·my/our mforrnabon and according to explanations gwen 10 

'me/us. the particulars given '" the said Form No GSTR-9C are true ·and fair subjett to follo1
'
11"9 

<l~Na\\1:>n~qua\iflca\ions, ·~ ~fit 

1 (a) . •• • ••••••• • •• 0 • , • •• ••••••• ••• • • • • 

. . . . . ., ........... 0. 

(b) ... .... ... . .. ... ........... • • • • • • • ... -· •• • .. • .. 0 



(c) •.• • •. •• .. •• •• . ····• , ...• , . . t· ..• . t... . . . . ..... . . ............. . 
O O 

0 
oo 010 1 0 I 0 0 0 ° o o o 0 0 ° I 0 f f 0 0 

• • • • • • 0. 0. • • • • +. • ... f. 0 • 

I 

.. (Signature and stamp/Seal of the Auditor) 
' 

Place: . .. · · 

Name of the signatory . . ... 1 
"''r' 

l 
Membership No .. .. ... 

Date: ...... ... . 

Full address • . .. • • • • • •••• 0 • 

11. Certification in cases where th,e reconciliation statement !FORM GSTR·9Cl is drawn up by a 
person other than the person who had conducted the audit of the accounts: 

' 

'lfwe report that the aud1t of the books of accounts and the financ1at statements at Mls 
. . ... . ... . . .. . ... . .. (Name and address of the assessee with GSTIN) was conducted by M/s. 
... . . . ....... -.. .. .. .. . - .. .. .. ...... (full name and address of aud1tor along wrth status), bearing 

membemh1p number 111 pumuance of \he pro<JIS!cns of \he . . .•. . . . ................ .Act, and 'llwe annex 
hereto a copy of their audit report dated .. .. . . .. ... . .. .... along w1th a copy of each of .· 

(a) balance sheet as on , . . . 

{b) \lie 'profit and loss account/income and expenditure account lor \he penod begi\'\1\IOQ from . • . lo 
ending on . .. .. , 

(c) the cash flow statement (1f available) for the penod begmmng from ..... . . to ending on .......... and 

(d) documents declared by the said ~ct to be part of. or annexed to, the 'profit and loss accounllmcome 
and expendtture account and balance. sheet 

2 1/we report that the sa1d registered person-

11as maintained the books of accounts. records and documents as required by the IGSTfCGST/JKGST 
Act. 2017 and the rules/notifications made/issued thereunder 

I 

'has not mamtamed the followmg accounts/records/documents as required by the IGST/CGST/,JKGST 
I 

Act, 2017 and the rules/notificattons made/issued thereunder 

1. 

2 

3 
35 {S) ol \he CGST Ar..t 1 SGST Act and 

3 The documents reqwed to be furnished. under secbon (2) of the CGST Act 1 SGST Act 1s 
' Reconciliation Statement required to be fum1shed under section 44 

annexed herewith 10 Form No GSTR-9C. 



4 In ·rnylour opmion and to the best of 'my/our lnfor 1. · . ma ron and ac0010· 
account \ncludmg o\her relevant documents and explanations lven to • 109 \o exammahon of books of 
saKI Form No.9C are true and fair subject to the follov~ng b 9 me/us, the partiCulars grven in the 

I o servaoonslqualificatJons, If any: 
(a} . . • . • . • . • . . . . • • . . . . . • . . • .; . • • . • . . • •.. 

• 0' 0. .. •• •• •• •• •• ••• • • 

(b) •.. •• .. ••• ... . ..•. . .•. ·~ · 0 . . . . . .. . ...... 
I . ........ ············ .. .. 

(c) . ...... .... .•. . .... . ... . .... . . . . .. . ".. . . . . . . . .. . . . . . ' .... '. 
.. ..... 0 I o o 0 0 o I 0 0 o 0 o 0 o 0 o 0 0 0 o 

"(Signature and stamp/Seal of the Auditor} 

Place ........... . 

Name of the srgnatory ' o o • o I '\ o• o " • of 

Membershrp No . .. .. • . .. .. 

Date: .......... . 

Full address .... • . ..... 

ihis no\\fica\ion shall deemed to have been issued w1th effect from the date of publication 
of the corresponding notification under Central Goods and Services Tax Act,2017 m the 
central Gazettee. 

Sd/· 
(Dr.Arun Kumar Mehta), lAS 

Financrat Commissioner. 

No: ET/Estt/119/2017 -IV 
Copy to the:· 

1. Secretary, GST Council, New Delht 
2 All Fin:~ncial Commissroners 
3. Flnanoal Commrssloner to the Hon'ble Governor. 
~ . Pnnclpal Resident Commrsstoner, J&J< Government . Ne"' Delhi 
S. All Pnnc1pal Secretaries to Government 
6 All Commissioner/Secretaries to Government 
7 DIVISional Commissioner, Jammu/Kashmir 
8. Excise CommiSSioner, J&.K. 
9 Commlssroner, State Taxes. J&K. 
10. Add1tlonal Commrssroner, State Taxes (Adm) Jammu/Kashmlr. 
11 Additronal Commtsstoner State Taxes Tax Plannrng, J&K. 
l2 Pvt. Secretary to Hon 'bl~ Adv1sor (S) 1 13. President Kashmir Chamber of Commerce & Industry, Kashm r. 
14. President Federation of !ndustrv. Kas~nw. 
15. Presrdent Chamber of Commer'Ce &. Industry, J~mmu . 
16 President l ndustnes Association Bari Brahmana/Samba. 

Finance Department. J&K 
Dated. 24 -12- 2019 

17. Presrdent Tax Bar ASsOCiation, JammutSrrnagar. 
18. General t~anager, Go-.emment Press Jommu/Kashmlr. Department. 
19 Prrvate Secretary to the Financial Commlsslo~er. Anance 
20 Government Order flle/Stock ftle/lnchor9e \"ebsrtl! . 

(Or. Aa II Fare 
Deputy Secretary to the o~er 


